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ORDER DATED 28" OF JULY, 2011

O.A. No 404/2011

MDei &Others .............00500 0 cevin v e e w Applicant
Vre. _
Union of India & Ohere o600 i cosiis st Respondents
Coram:
&

HON’BLE MR. AK. PATNAIK, MEMBER JUDL.

.........

Heard 81 NR. Routray, Ld. Counsel for the applicants
and Sri SK. Ojha, Ld. Standing Counsel appearing on netfice for the
Respondents/Raitways on whom a cepy of this O A_ has already been
served and perused the materials placed on record.

2. M.A. NoS540/11 for joint proscution of the case is

allowed.
3. This Original Application has been filed by the applicants
with the following prayer:-
“G) To direct the Respondents fo pay the
differential amrear salary arises out of grant of
1" & 2™ financial upgradation under MACP
Scheme vide Annexure-A/3, A4 & A5
4.1t is the case of the applicants that they oniginally belong
to employees of construction organization. As per the

recommendations of 6" CPC, the ACP Scheme modified by the
Railway Board vide RBE No. 1012009 was issied known as MACP
for the raitway employees As no action was faken by the Respondents
for grant of 1% & 2 financial upgradation under MACP the applicants
had eardier approached this Tribunal by filing O.A. 34909, This
‘Tribunal in its order dated 17 032010 disposed of the said O A with
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direction to the Respondents to dispose of the representations with a
reasoned order. Respondent No.3 in compliance with the said order of
Tribunal granted 1% & 2™ financial upgradation in favour of the
applicants withont paying the differential arrear salary.

Accordmg to the Ld. Counssl for the applicants, although the
applicants are entitled to the differential arrear salary arising out of
grant of 1" & 2" financial upgradation under MACP Scheme the same
having not been extended, they have submitted representations vide
Anneure-A/l series to Respondent No3.  Since the applicants could
receive no response, they have moved this Tribunal m the present O.A.
with the prayers as refarred to above.

5. During the course of hearing on admission Ld. Counse)
for the applicants submitted that in the fitness of things a direction may
be issued to Respondent No 3 to consider and dispose of the pending
representations vide Annexure-A/l series. Ld. Counsel for the
Respondents hasno objection fo this.

6. Hence, as agreed fo by the Ld. Counsel for the parties,
without going into the merif of the case, Respondent No3 is directed
to consider and dispose of the pending representations vide Annexure-
A/l series and pass a speaking & reasoned order keeping in mind the
sanction erders vide Annexure-Af3, A/4 & A/S in so far as grant of
MACP is concerned within a period of 45 days from the date of
receipt of copy of this order under intimation fo the applicants.
However, it is made clear that if the applicants are entitled to arrears
accrued due fo grant of MACPS, the same may be granted to them at
the earliest.

7 With the above observation and direction, this O.A. is
disposed of at the admission sfage itself. No costs.

] Send copies of this order along with copies of the O.A,
to Respondents No 2 to 8 for compliance by speed post at the cost of
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the apphlicant and to this effect Sri N.R. Routray, Ld, Counsel for the
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applicant  undertakes fo deposit the postal requisites by Monday
(01.08.2011).

9. Free copies of this order be also made over fo the Ld.

Counsel for the parties.
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